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CALLING ATTENTION TO
MATTERS OF URGENT PUBLIC
IMPORTANCE

(i) PROTEST STRIKE BY JUTE WORKERS
oF WEST BENGAL AGAINST NON-PAY=
MENT OF BONUS AND DEARNESS ALLOW-
ANCE.

Shri Dinen Rhattacharya (Seram-
pore): 1 call the attention of the
Minister nf Labour snd Employment

to the following matter of urgent pub-
lic importance, and I request that he
may make a statement thereon:

Protest strike on the 1st December,
1964 b\- jute workers of West
Bengal as a protest against the
non-payment of bonus angd dear-
ness allowance.

The Minister of Labour and Em-
ployment (Shri D, Sanjivayya): Sir,
the information is being collected and
if you will permit me, I will make a
statement tomorrow either after the
Question Hour or at 5 O" Clock.

Mr. Speaker: All right. I will put
it tomorrow or the day after,

12.02 hrs,

RE OPERATION OF
ARTICLE 370
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Shri D, C. Sharma (Gurdaspur):
Sir, on a point of order. Can a Mem-~
ber address another across the House
like that?
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The Minister of Home Affairs (Shri
Nanda): May I say a word on the
point raised by the hon, Member
6hri Prakash Vir Shastri? 1 would
like to make it clear that no decision
of the Government has been taken
on that. Therefore, that question
does not arise. We discuss, and we
go on discussing, and we consider.
No decision hag been taken on that.

Mr. Speaker: Why should the
papers give such an impression?

Bhri Nanda: They can
anything in any way.

Mr, Speaker: Those papers and
those editors also must see that

Shri D. C. Sharma: Have they
beez byriefed by anybody connected

with the Prime Minister or tne Home
Minister?

interpret

DECEMBER 2, 1964

of Article 370 2898

Mr, Speaker: Now, this question has
been asked as to whether any of the
Members of the Cabinet has briefed
any of these papers?

The Minister of Communications
and Parliamentary Affairs (Shri
Satya Narayan Sinha): How can they
brief them? That would be a wrong
thing, and that is not the procedure.
No decision has been taken on this.

PAPERS LAID ON THE TABLE

NOTIFICATION UNDER ALL
SERVICES ACT

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): I
beg to lay on the Table a copy of
Notification No, GSR. 1518 dated the
28th October, 1964, making certain
amendment to Schedule IIT to the
Indian Administrative Service (Pay)
Service Rules, 1954, under sub-section
(2) of section 3 of the All India Ser-
vices Act, 1951. [Placed in Library.
See No. LT-3515/64].

ANNUAL REPORT OF FERTILISERS AND
CHEMICALS, TRAVANCORE LIMITED,
ELoor AND REviEw BY GOVERNMENT
THEREON

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): I beg to lay on the Table
a copy each of the ‘following
papers. —

(i) Annual Report of the Fertiliz-
ers and Chemicals, Tranvan-
core Limited, Eloor. for the
year 1963-84, along with the
Audited Accounts and the
comments of the Comptroller
and Auditor-General thereon,
under sub-section 1y of
section B19A of the Companies
Act, 10956.

(ii) Review by the Government
on the working of the above
Company. [Placed in Library.
See No. LT-3516/64).

MEMORANDUM ON FOURTH FIVE YEAR
Pran

The Minister of Planning (Shri B.
B. Bhagat): I beg to lay on the Table
a copy of Memorandum on the Fourth
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